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SOMESH ARORA 
 

A duty of Rs. 14,75,832/- has been demanded from the 

appellants under Section 28(8) of the Customs Act, 1962 for the period 

of dispute which is 2014-15 to 2015-16.  Show Cause Notice was issued 

for applying extended period in 2019.  Learned Advocate stated that the 

issue is no more res-integra and is covered by the decision of Apex 

Court in the matter of CCE vs Suresh Synthetics reported in 2007 (216) 

ELT 662 (SC) in which  Hon’ble Apex Court has held that for the goods 

manufactured in EOU, the applicable duty is Central Excise duty and not 

customs duty.   

2. Learned AR is unable to produce any decision to the contrary and 

therefore, reiterates the findings. 

3. Considered.  In view of the stated position by the advocate for the 

appellant, the issue is already covered in case law cited (supra) of the 

Hon’ble Supreme Court.  In view of the matter being covered appeal is 

allowable.  Same is allowed with a consequential relief. 

                        (Dictated & Pronounced in the open court) 

 

     
 (SOMESH ARORA) 

MEMBER (JUDICIAL) 
Neha    


